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LOK SABHA
F riday, the  25th  A p ril, 1958

The L o k  Sabha m e t at E leven  
of th e  Clock.

[M r . S p e a k e r  in  th e  Chair.]

ORAL ANSW ERS TO QUESTIONS 

A lgeria

•1825. Shri D. C. S harm a: W ill th e  
P rim e  M inister be pleased  to  sta te  the  
p a r t  p layed  by  India in  th e  se ttlem en t 
of the  question of A lgeria  in  the  12th 
R egular Session of th e  U.N. G eneral 
Assem bly?

T he P arliam en tary  S ecretary  to  the 
M inister of E x te rn a l A ffairs (Shri 
S adath  All K h an ): The A lgerian  p ro ­
blem  is very  fa r  from  se ttlem en t and 
indeed has grow n m uch w orse in 
recen t m onths. In the  U.N. G eneral 
A ssem bly of 1957 India, to g ether w ith  
21 o th er A sian-A frican S ta tes req u est­
ed the  inscrip tion  of an  item  on 
A lgeria.

W hen th is item  w as u n d e r discus­
sion in  the  P o litical Com m ittee, 
several difficulties occurred, b u t the 
efforts m ade by India an d  o thers to 
overcom e them  succeeded and the  p ro ­
b lem  w as ev en tually  sen t to th e  
G enera l Assem bly. The In d ian  Dele­
gation, in  cooperation w ith  14 o ther 
countries, sponsored a d ra ft resolution  
in  th e  G eneral Assem bly. This reso ­
lu tion  w as adopted unanim ously  by 
th e  A ssem bly expressing  “th e  w ish 
th a t  in  a sp irit of effective coopera­
tion, po u rp arle rs  w ill be en te red  into 
an d  o th er ap p ropria te  m eans u tilized  
w ith  a view  to a solution, in  confor­
m ity  w ith  the  purposes and  princip les 
of the  C h a rte r of th e  U n ited  N ations” ,

I t  is a m a tte r  of the deepest reg re t 
th a t no  fu r th e r  steps have been taken  
in fu rth eran ce  of th is reso lu tion  and 
the  tragedy  of A lgeria  continues.

Shri D. C. Sharm a: M ay I know  if 
a fte r  the passing of th is resolu tion  the  
G overnm ent of India has tak en  any 
fu r th e r  steps in th is d irection; and, if 
so, w h a t is th e  n a tu re  of those steps?

Shri S adath  Ali K han: Sir, ou r policy 
in th is regard  is very  w ell known. 
As a m atte r  of fact, w hen th is item  
w as re fe rred  to th e  Political Com ­
m ittee  fo r consideration th ere  w as a 
com prehensive debate  and in th is 
debate  Shri V. K rishna  M enon m ade 
our position ve ry  clear. Am ong o ther 
th ings he said th a t Ind ia  stands on the  
p rincip les of national independence, 
w e regard  independence as te rrito ria l 
we do not reg ard  national independ­
ence as lim ited  by  bounds of race, 
religion or creed and th a t since the  
passing of th is resolution we hoped 
that the F rench  G overnm ent w ould 
come to an am icable solution of this 
problem .

Shri D. C. S harm a: M ay I know  if 
any  effort has been m ade by this 
country  to b ring  to ligh t the  atrocities 
th a t have been com m itted in A lgeria; 
and, if  so, w ith  w hat countries the 
G overnm ent of India has been in cor­
respondence and in w hat w ay it has 
tak en  any action?

S hri S adath  Ali K han: The atrocities 
in A lgeria  have been b rough t to  light 
T hey appeared in the new spapers and 
th ere  has been w orld-w ide publicity  
about these things, and through our 
Em bassy w e have approached the 
F rench  G overnm ent about this m atter.

Shri Joachim  Alva: W hat is the 
la test inform ation in  th e  possession of 
G overnm ent? Is G overnm ent aw are



th a t  th e  U n ited  S ta te s  G o v ernm en t h as 
changed  its  a tt i tu d e  in  re g a rd  to  its 
policy  in  N o rth  A frica, nam ely , th a t 

*it in fo rm ed  th e  F ren ch  G o v ern ­
m en t th a t if  th e  T unisian  G overnm en t 
p u ts  u p  an  appea l on b eh alf of th e  
N a tio n a l L ib e ra tio n  C om m ittee o f 
A lg eria  th ey  w ill absta in  from  voting  
a n d  th a t  th ey  s tan d  fo r a  se ttlem en t 
b e tw een  A lgeria  and  France?

S lu t  S ad a tk  AH BLhaa: I am  afra id , 
S ir, I  w ill not be ab le  to te ll th e  H ouse 
a n y th in g  m ore abou t th e  la te s t situa- 
tion  as I  am  n o t in  possession of the  
fac ts  up to  date.

S h ri K asltw al: T he hon. P a r lia ­
m en ta ry  S ec re ta ry  s ta ted  th a t th is 
m a tte r  cam e up  befo re  th e  P le n a ry  
Session of th e  U.N. A ssem bly  also. 
M ay I know  w h e th er a t th e  P le n a ry  
Session a n y  vo ting  on th is  reso lu tion  
to o k  p lace  and , if  so, w h a t w as the  
b reak -u p  of th e  voting?

S h ri S ad a tb  A ll K h an : T he D ra ft 
R esolution  w h ich  cam e u p  befo re  th e  
P le n a ry  Session w as adop ted  by th e  
A ssem bly  w ith o u t an y  discussion by 80 
vo tes to  none.

S h ri B ern  B a raa ; M ay I know  if it  
w as po in ted  o u t b y  In d ia  in  a  s tra ig h t­
fo rw a rd  w ay  a t  th e  P o litica l C om ­
m ittee  o r  a t  th e  U.N. G enera l A ssem ­
b ly  th a t F ran ce  as a  m em ber of th e  
N A TO  is u sin g  th e  defensive  w eapons 
g iven  to  h e r  b y  U.S.A. fo r  aggressive 
p u rposes in  A lgeria?

M r. S p eak er: T he question  h e re  is 
a b o u t th e  p a r t  p lay ed  b y  In d ia  in  th e  
se ttlem en t. M any th in g s can  be  asked  
a b o u t A lg eria  a n d  th e  fight there , b u t  
th e  q u estio n  h e re  re la te s  to  th e  p a r t  
p lay ed  b y  Ind ia.

8 k r i  H e a t B a r m :  T his is a  specific 
Question, S ir.

M r. S p eak er: T h is  m ay re la te  to  it, 
b u t th e  m ain  qu estio n  is a s  to  w h a t 
is th e  p a r t  p lay ed  by  India.

S h ri  H em  B a raa : I  w a n t to  know  
w h e th er In d ia  h as p o in ted  i t  o u t in  a 
s tra ig h tfo rw a rd  w ay  th a t  F ra n c e  is 
u sin g  w eapons g iven  to  h e r  fo r
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defensive purposes fo r  purpoees o f  
aggression in  A lgeria .

M r. S p eak er: I do no t know  w h a t 
is m ean t b y  ‘s tra ig h tfo rw a rd ’. W e a re  
no t able to  se ttle  o u r d ifferences 
round ab ou t us.

S h rim ati R enu  C h ak rav a rtty :
Besides th e  question  of po litica l se ttle ­
m ent, m ay  I know  w h e th er th e  G ov­
ern m en t of Ind ia  has used its good 
offices w ith  th e  F rench  G overnm en t 
reg ard ing  th e  a troc ities com m itted  in 
Algeria, especially  ab o u t D jam ila  
Bouheird, th e  young g irl w ho h as now  
become p a ra ly sed  an d  is now  in  a 
te rr ib le  condition in  jail?

T h e  D eputy  M in ister of E x te rn a l 
A ffairs (S h rim ati L ak sh m i M enon): I t
m igh t in te res t the  H ouse to  know  th a t 
the  rep riev e  g ran ted  to  D jam ila  has 
been  th ro u g h  th e  efforts of th e  Ind ian  
G overnm ent.

S h rim ati R enu  C h a k rav a rtty : S u b ­
sequen t to  that?

Mr. S p eak er: T he u ltim a te  re su lt is 
in o u r favour.

S h ri Y ajn ik : M ay I know  if th e
G overnm en t of India has given an y  
in structions to its delegation  a t th e  
U.N.O. to tak e  up  th e  m a tte r  fu r th e r  
an d  place a reso lu tion  a t th e  n ex t 
general m eeting  of the  U nited  N ations 
in co-operation  w ith  th e  A fro-A sian  
G roup?

The D eputy  M in ister of E x te rn a l 
A ffairs (S h rim ati L akshm i M enon):
T h at w ill depend  on w h e th er th e  q u es­
tion is com ing u p  again  in  the  U.N. 
G enera l A ssem bly. If  it com es  up, 
w e w ill certa in ly  b r ie f  o u r de legation  
as to  w h a t s tand  they  shou ld  tak e  in  
conform ity  w ith  ou r p rincip les in  th is  
m atte r.

S h ri Y a jn ik : I w an t to  know  w h e th e r 
you w ill tak e  th e  in itiative.

S h ri T h iru m a la  R ao: H as th e  a tte n ­
tion  o f th e  G o v ern m en t been  d raw n  
to a  new s item  p ub lished  to d ay  th a t  
T un isia  a n d  th e  U n ited  A rab  R epublic  
a re  p re p a re d  to  fac ilita te  th e  fo rm a­
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tio n  o f a  p rov isional governm ent of 
A lgeria  in  T un isia  an d  recognise it; 
and, if  so, a re  G o v ernm en t considering 
th e ir  a ttitu d e  to w ard s such a  con­
tingency?

S h ri S ad a th  A li K h an : We have  seen 
th e  P ress  re p o rt th is m orning, fu r th e r  
th a n  th a t I cannot say any th ing .

M r. S p eaker: W e w ill go to  th e  n ex t 
question. H ow  can w e go in to  th e  
d e ta ils  of ev ery  affair?

R adio  Sets

*1826. S h ri V. C. S h u k la : W ill thte 
M in ister of In fo rm atio n  a n d  B ro ad ­
casting  be pleased to  sta te :

(a ) w h e th e r G overnm en t have  
u n d e r consideration  a schem e fo r 
m an u fac tu re  of low cost rad io  sets; 
and

(b ) if so, the  broad fea tu res  of th e  
schem e?

T he P a rliam en ta ry  S ecre tary  to  th e  
M in ister of In fo rm ation  an d  B road­
casting  (S hri A. C. Jo sh i): (a ) and
(b ). G overnm en t have at p resen t no 
schem e for the  m an u fac tu re  of low 
cost radio  sets u n d e r consideration.

Shri V. C. S h u k la : H ave th e  G ov­
e rn m en t received a  m em orandum  from  
th e  rad io  m an u fac tu rin g  in d u stry  re ­
g a rd in g  th e  m an u fac tu re  of low cost 
rad io  sets if so( m ay I know  w hat 
a re  th e  sa lien t fea tu res  of th is  m em ­
oran d u m  an d  how  m any of them  
have  been accepted  o r considered by 
G overnm en t?

T he M in ister of In fo rm atio n  and  
B ro ad castin g  (D r. K c sk a r) : T he
G overnm en t have received  no m em ­
oran d u m  from  the rad io  m an u fac ­
tu re rs ' association regard ing  th e  p ro ­
duction  of low  cost rad io  sets.

Start T angam an i: M ay I know  w hat 
h e lp  th e  G ov ern m en t is ex tend ing  to  
M r. G. B. N aidu w ho is now  produc­
ing  low  cost rad io  se ts by  assem bling 
vairious p a rts  in  his w orkshop  in  
C oim batore?

D r. K e sk a r: A s I said, S ir, w e are  
no t g iv in g  an y  p a r tic u la r  h e lp  in  th is
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m atte r , n o r has th e  question  b«en
tak en  u p  on a  system atic  basis. Gov­
e rn m en t h a d  le f t th e  question  of low  
cost rad io  se ts to  th e  in d u stry . W e 
are, no  doubt, exam in ing  th e  ques­
tio n  w h e th er, if a  low  cost rad io  se t 
is n o t forthcom ing, th is  question  
should  be  tak en  u p  w ith  th e  in d u stry  
la te r  on.
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S h ri D asappa: M ay I know  fo r 
how  long th e  M inistry  have  th is  
sub ject u n d e r th e ir  consideration, 
nam ely, th e  question  of securing  
w hat you ca ll low cost rad io  sets an d  
w ith  w hom  th ey  a re  carry ing  on th e ir  
negotia tions in o rder to  secure th e  
m an u fac tu re  of these  sets and  u n d e r 
w h a t cost?

D r. K eskar: W hat I had  said w as 
th a t th is  question  is n o t a t  a ll un d er 
o u r active  consideration  today.

Som e Hon. M em bers rose—
M r. S peaker: The hon. M in ister has 

said th a t he  has le f t it  en tire ly  to  the  
p riv a te  industry . L e t u s  w atch  fo r  
som e tim e and if  no th ing  happens w e 
w ill in tercede. W h at is th e  m eaning  
of labouring  th is  p o in t again  an d  
again? N ex t question.
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